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Mr. Deputy-SPeaker: Those against 
will kindly say 'No'. 

The 'Ayes' have it, the 'Ayes' have 
.it. The motion is carried and the mat-
ter is referred to the ~ ee of 
Privileges. 

The motion was adopted. 

Sbri A. T. Sarma (Bhanjanagar): 
Mr. Deputy-Speaker, how is it that 
. you have not asked for our vote on 
this motion? You have declared the 
motion carried with01 ... "t asking for OUI 
vote. This is wrong procedure. 

Mr. Deputy-Speaker: Papers to be 
laid. 

Shri A. T. Sanna: This is wrong 
procedure. I strongly ,protest against 
it. 

140M brs. 
PAPERS LAID ON THE TABLE 
MYsolIE GOVERNMENT SAVINGS BANKli 

RULES, 1967 

The Mln.IsteIr of State In tbe M1DIs-
"try of Food, AgrIculture, CommUDUy 
Development and Cooperation (Slut 
AnDasabib Sblnde): On behalf Of Shri 
'Morarji Desai, I beg to lay on the 
"Table a copy Of the Mysore Govern-
ment Savings Banks Rules, 1967, pl:lb-
lished in Notification No. G.S.R. 990 in 
GlIZ'ette of India dated the 30th June, 
1967, under sub-section (3) of sectioo 
15 of the Government Savings BankS 
Act, 1873. [Placed in Librarll. See 
'No. LT-1017/67]. 

NOTD'lCATIONS UNDER CENTRAL ExCISE 

AND SALT ACT, 1944 ETC. 

ShJ'I Annasahlb Sblnde (On behalf 
o()f Shri K. C. Parit): I beg to lay on 
~ e Table-

(1) A coPy each of the fallow-
ing Notifl.catlons under section 
159 of the Customs Act, 1962 
and section 38 of the Central 
Excises and Salt Act, 1944:-

(i) The C1. . ."'Stoms and Central 
Excise Duties ExPort Draw-
back (General) Forty-third 
Amendment Rules, 1967, 
published in Notification 
No. G.S.R. 984 in Gazette of 
India dated the 1st July, 
11161. 

(ii) The Customs and Central 
Excise Duties Export Draw-
baCk (General) Forty-
fourth Amendment ~es  

i967, published in Notifica-
tion No. G.S.R. 986 in 
Gazette of India dated the 
1st July, 1967. 

[Placed in LibraTIi. See No. 
LT-1018/67] . 

(2) A copy of Notification No. 
G.S.R. 986 publiJhed In 
Gazette at India dated the 1st 
July 1967, under section 159 
of thie Customs Act, 1962 
[Placed in' Librarll. See No. 
LT-1019/67]. 

(3) (1) A copy Of the EmergeDC)' 
Risks (Goods) InsU'ance (Se-
COnd Amendment) Scheme, 
1967, publiBbed in NotiAcaUon 
No. S.O. 2228 in Gazette of 
India dated the 27th .Tune, 
1967, under sub-section (6) of 
section 5 of the Emergency 
Risks (Goods) IIlBIll'8nce Act, 
1962. 

(it) A coPy of the ErnerIImC:v 
Risks (Factories) Insurece 
(SeCOnd Amendment) Scheme 
1967, published in Notification 
No. S.O. 2229 In Gazette of. 
India dated the 27th Jufte, 
1967, Ul\der sub-section (7) 
of section 3 of the Emergency 
Risks (Factories) Insurance 
Act, 1962. [Placed ,,, UbrClI'I/. 
See No. LT-1020/67]. 

loU6 Ian. 

CORRllCTION 01' ANSWER '10 S.Q 
NO. 813 RE JET J'UEL 

The MlDIBter of State In tile MJJdI-
try of Petroleum and Chemlcahl 8DII 
P'iaDDlDr and Social Welfare (Sbri 
Rapu Bamalah): In the 8UPP1euaent-
aries Starred Question No. 813 ans-
wered in !:be !.Ok Sabha on 29th June, 
1967 regarding jet toel, SAri George 
~des had aaked If ATF Ia dis-

tributed through the IndiaD Oil Cor-
poration or the refineries which pr0-
duce this oil. Both he and Dr. Ranen 
Sen alIo asked frOm which companY 
die foreign airliners which come for 
helin, at Indian pOrts receive tlwIl' 


